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Before My, Justice Scott,

MAHOMED SIDICK, Prarxtirr, » HAJI AHMED sxp Orurgs,* DEFEND
awms 3 axp HAJI ABDULA HAJI ABDSATAR axp OTHERS, PLAINTIFFS,
?, HAJI AHMED axp OrHERS,t DEFENDANTS,

Cuitcht Memons, low of inheritance applicable to— Converts to Mahomedanism, low

applicable to—Custom—Ancestral property—Pr oﬁts in business where capwal is -

cmcestml property ~Profits cawzed bj loans and by commissions—Will of Cutchi
- Memon,

(1) Wills made by membexs of the Cutchi-Memon community, whereby the :

testators disposed of property which was proved to be ancestra} held to be
invalid,

(2) The general presumption, arising from the intimate conné?:hon between

Yaw and religion in the “Mahomedan faith, is that the Mahomedan law governs

converts from the Hindu religion to Mahomedanism. But a well-established .

custom in the caséof such converts to follow their old Hindu law of inheritance

- would -override that general presumption, ‘and a usage establishing a special

rule of inheritance as regards a special kind of property would be given the force
of law, even though it be at variance with both Hindu and Mahomedan laws,

(3) Cutchi Memons are governed by the Hindu law of inheritance in the absénce
of proof of special custom.

-

(4) Although the Mahomedan law, pure and simple, is part of the M aliomedan

, 3 religion, it does not of necessity bind all who embrace the Mahomedan creed.
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(5) A custom, alleged to exist among Cutchi Memons, of recognizing no diffeyence

“ between ancestral and self-acquired property, held not proved,

(6) Four brothers of the Cutchi-Memon community carried on trade with ca,pltal ..

inherited from their father. Large profits were made in the course of business,

It was alleged that some of the profits were made by means of borrowed capital,

. and some arose out of a commission business in which the capital of the firm was

- not used at all ; and it was contended that such profits conld not be comsidered -

as ancestral funds. 1t appeared, however, that the entiro business was carried on
by the same firm, There were common books, common expenses, and a common
staff. The borrowed money-was put into the general cash Wlth the original
capital,—

Held, that the whole property was ancestral Augmentations, which blend, ay
they accrue, with the original estate, partake of the character of that estate.

_ Moreover, the loans in question and the extension of business, to which they led,

might have prodﬁced heavy losses instead of great profits, and the family pro-
perty would have been liable to debts so incurred, The family property, being
thus suh;ect to liabilities arising from the loans, was entitled to participatein any-
benefits resultmg from them, -

Prior to the Sumvat year 1901 (AD 1844-45) one H4ji
Abduls Haji Nur Mahomed caxned on business in -Cuteh,

“Bombay, and “elsewhere in partnership with his five brothers

under the name of Héji Jackerid Nur Mahomed. In that year

‘the firm was dissolved, and the ‘share of Héji Abduld Nur

Mahomed was ascextamed to amount to Rs. 1,84,781-3-29.- 'On

-the 26th July, 1845, Haji Abduld H&ji Nur Mahomed died

intestate, leaving him surviving his widow and four sqns: iz,
Héji Ismdil, HEji Abdsatar, Hdji Ahmed and Hdji Hassan,
These four sons commenced to trade in partnership in the name

“of their father, H4ji Abduld Nur Mahomed, and the said sum of

Rs. 1,84,781.3-29 was brought into the new firm as its capital,

-each of the four partners being credited in the partnership books

with one-fourth part, viz., Rs. 46, 180 1- 82 as “his share of the ,'

: capltal

‘On the 10th June, 1878, one of the brothers, HaJl Abdsatar_
died, having made his will dated the 27th July, 1876 and probate
thereof was obtained by two of the surviving brothers, viz., Héji
Ahmed and H4ji Hassan. '

© The following are the material clauses of the said will —-

lstA(clailse) is as follows :—¢ My. respected fatheir, Set H4ji Abduld Nur
Maliomed, died on the Mahomedan date the 20th of Rdjub in the year 1261,
(26th July, 1845), and my eldest brother; H4ji Isme’nl the son " of Abdulé, took
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“put his ¢ power’ (probate)‘ ont the 28th day of April in the English year 1849, and

-

he collected all our paternal property. The sameamounted toRs. 1,84,721-3-7,
namely; rupees one likh eighty-four thousand seven hundred and twenty-one, three
quarters and seven cents, Iand my three brothers, namely, Bhai H4ji Ismail,
the sou of Haji Abduls, H#ji Ahmed, the sonof H4ji Abduls, and Haji Hassan
the son of Haji Abduld, having divided the same into four shares, eredited again
the afiount of each share (which came 1o) Rs. 46,180-1-20%, hamely, forty-six
thousand one hundred and eighty, one quarter and twenty and a half cents, to each
person; -, And in the trade and business which was carried on from that:day up o
the Samvat year 1918 (a.D. 1861-62) in all five shares were with the free will of
us all brothers fixed. And my one share was kept therein. After that (that is)
from Samvat 1919 (A.D. 1862-63) to this day shares five and a guarter in all were
fixed with the free will of us all brothers: my share kept therein is one and a
quarter.  According to which proportion the net amount found due in respect of
my share up to 30th of Aso Vad of Samwat 1929 (21st October, 1873,) after deduct-
ing all the expenses is Rs. 3,80,414-3-10, namely, rupees three lakhs eighty thousand
four hundred and fourteen, three quarters and ten cents. And the same are
credited in the books of our firm. And my said share continues again up o this
day. And with regard to the five (few) rupees which I have earned, I have earned
the same in all the trade and business. And-besides I Have with the free will

. and pieasure of all the brothers purchased here and at outstations moveable and

immoveable properties. - Of the same some houses, fatimaries {country crafts),
padows and vessels are in my name. The same are not my property. All these
are the joint property of the firm. Andall those are credited in the hooks of the
firm. Aud all the shares relating to the interest and concern therein are in pro-
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portion to the shares in the business. And those are duly entered in the books -

of our firm.”

ond” (clause) is as follows :— I have three sons ; the eldest of them is Bhai
Hiji Abduld alias AbA Meyah, and the second is Bhai Jdn Mahomed, and the

third is Bhai Mahomed Kissam ; and (there are) three daughters (namely) Ben

Halim4bai, Ben Yemnabai and Ben Mariambsi, TIn-this manner there are by

the blessing of God six children noiw alive. Besides (these) there is truly mfa

wife Khatabai who is alive néw.,”

Ath.evennin ¢ By virtue of this testamentary writing I have constitute(i and
appointed (my) said three brothers my trustees and executors after my decease,

They after my decease shall duly respect this my testamentary writing, and act

a,ccordmg theretg,”

5th (clause).—*¢ The executors appomted in tlus will shall after my decease )

duly admit my son Bhdi Abduld as a partner in their own firm.”

6th (olause).—* The above-mentioned trustees shall keep all my property in -

thelr possession to the account of the firm., And in the same manner in which
the business has been carried on, they shall continue it in partnership, and they
shall make outlays therefrom on my account aecording to what is mentioned
below.”

- 7th (clause) is as follows :—My wife Khat4bai during ber life-time shall be kept

(maintained) with her children in our family with respectability aud honour in



1885,

MAHOMED
S1pIcK
vl
IIm AHMED
AND -OTHERS,

"THE INDIAN LAW,REPORTS. - TVOL. X,

the same xi}a.y. as:I have been ]i;ring now.  And with regard to my children,,who
arc now infants, the above-mentioned trustees and my heir, Bhdi Abduld, shall take
good  care of them, and they shall take good care of those people, and they shall
give good education to my sons,.and shall educate them in our religion, and shall
teach them to read and write Gujarati and Ln«rhsh, and shall duly give them
cducation of a high order.”

. 11th(clause) is as follows :—* After my deceasc thc owners of all my wealth, (/e
moveable and immoveable property, after deducting the above-mentioned legacies)
are my above-mentioned three sons (namely), Bhdi Abduld and Bhiai Jin Mahomed
and Bhai Mahomed Késsam, ~And as regards whatever there is belonging to me
to the same, these three brothers have a right. And after deducting the above-

" mentioned legacies from all my wealth and property, with regard to the wealth.

and property that may remain out of the same, my eldest son, Bhdi Abduld, shall
take one and a quarter share, and each of my other song, (namely) Bh'u Jian Maho.
hed and Bhai Mahomed Kdssam, shall take one share

All the children (ziz., three sons and threc daughters) mentloned
in clause 2 of the will and his wife Khatabdi survived the testator,
H4ji Abdsa,tai'._ - His three sons and his widow were thc,plaiintiffs‘

‘ in the second suit No, 849 of 1884,

' On the 17th June, 1878, Hziji Tsmail died, and his will, dated

' 19th February, 1673, was also proved by H4ji Ahmed and H4ji

Hassan: The material clauses of this will were similar to those
of Hdji Abdsatar’s will above set forth, except as to dates and’
amounts, Allthe children of H4ji Ismdil were alive at the date -
of his death, except one son, viz,, H4ji Abdul Rahim, who had died

- on the 20th July, 1877. -The said Abdul Rahim left a widow and

three sons, viz., Mahomed Sidick, Ayub, an infant at date of suit,
'md Mahomed - Hossein, who died on 9th June, ]880 leavi ing a
WldOW., but no issue. The said Mahomed Sidick was the plaintiff
in the first of the present suits (304 of 1883).

‘The two surviving brothers, Hdji Ahmed and Haji Hassan,
continued to carry on the business of the firm of - H4ji Abduld
Nur Mahomed as partners; and they retained i1? the firm and

-employed in trade the shares of their two deceased brothers, Hiji

- Abdsatar and Hsji Tsmail, and reahzed large profits.

In the ﬁx%t of these present suits, fcw Suit No. 304 of 1883,’

. Mahomed Sidick, the son of the said Abdul Rahim and grandson

of the said H&ji Tsmdil, was the plaintiff. In the second suit
(viz., Suit No. 349 of 1884), the three sons and the widow of

_Héji Akdsatar were the plaintiffs. The principal defendants. in
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botk - suits ““«ale the two surviving Vblbthels, Hiji Ahmed and 1885
H4ji Hassan, as executors and trustees of the Wﬂl of HaJI Abdsa- MAHOMED

tar and of the Wlll of Héji Tsmail. IR Sm‘cx
) L Hin Anm:n
The plamtlﬁ“s in both the suits alleged that the whole of the 4™ 0““‘“"

propesties which the wills of the two testators, Hgji Abdsatar
and Hdji Isméil, purported to dispose of, were ancestral property,:
or the increment of ancestral property, and contended that the
said wills 0u<rht therefore, to be set aside as inoperative and void.
They also submitted, in effect, in their respective plamts tha,t’
according to the rules which govern succession among the Cutehi :
Memons, the male children and grandchildren of the two testators. -
beeame entitled to the whole of their shares and interests in the
firm of H4ji Abduld Nur Mahomed at the time of their respective
deaths, subject to the maintenance of their widows, and had the
same interestin the said firm and its assets and property thab the
testators had in then life- tlme : ]

The defendants, H4ji Ahmed and Haji Hassan, in their written
statements in both the suits submitted. to the judgment of the
Cowrt (iuter alia) (1) whether the wills of the two testators were
inoperative, either wholly or in part ; (2) whether, according to the
laws and customs of the Cutchi Memons, there was any distine-
tion as regards modes of descent and powers of alicnation between
property which had been received by a Cutchi Memon from his -
father or other ancestors; and property acquired by himself; and
(3) whether the property affected to be disposed of by the said™
- wills was ancestral property. They also submitted to the Court
whether it was correct, as alleged by the plaiutiff, Mahomed -
Sidick, to say that the two testators and their respective families -
lived toovether as members of joint and undivided Hindu familie‘s\ ;-

- At the heannO' issues. were raised as to Whether the wills were
valid ; whether the property, disposed of by the W1lls, was: ances-
tral, and whether, according to the usages and customs ‘of Cutchi
Memons, there was any distinction, as regards modes of descent
and powers of alienation, between property received by a Cutchi
Memon fiom his father and other ancestors and property acquired
by himself, and whether by such usages and customs both classes .
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of propezty could not be dev1sed and bequeathed by a Ou’tchl '
Memon. ‘ g ‘

“Starling (Jaodwze and Vwajb Swith- hnn) for the plamtlﬁs-—
We say the wills are invalid. Thelr invalidity” depends on two
questlons 1, whether the property comprxsed in them was ances-

‘tral ; and, 2, whether the Hindu lakw‘of ancestral property gdverns
“Cutchi Memons. The admissions of the testators in their wills,

the account-books of the two firms, and the proceedings in obtain-~

~ing letters of administration to H&ji Abduld’s estate, show that the

corpus of the property in the hands of the testators at their death '

f onrnnally belonged to Hdji Abduld. Thenew firm was a sorb of
" family.partnership between his four sons, who traded with funds

inherited from their father, in which all his male children were
equally interested, subject to the right of maintenance of females.

- The law applicable to Cutchi Memons is Hindu law, unless special

‘custom is-proved. In this respect Cutchi Memons have since 1845
always stood on the same footing as Khojds in this Presidency:
See-The Khojds and Memons® case® ; Ashdbdi v. Hdji Tyeb Hdji
Rahimtulla® ; Shivji Hisam v, Datu Mevji Khojd®; Hirbdi v.

 Gorbai® ; and Rahimatbdi v, Hirbdi®, In the second case, the

peculiar doctrine of stridhan was applied toproperty held by Cutchi

“ Memons. All the genelal_mmdents to property under Hindu law

attach to the property of a Cutchi Memon ; and, consequently, in
the absence of any special custom to the contrary, it should be
held that the testators in this case were incompetent to dev1se

_ then ancestral property.

Telang (with Datham, Advocate General, and Macpher son) on
the same side.—The correct way of stating the law is that Cutchi
Memonsbeing Hindus in origin, Hindu law applies, unless a change
of law is proved. This is a case of succession, because what once
wasa single right has subsequently become a JOIII% right, The

" question as to the applicability of Hindu law is not now open.

Abdul Cddar v. Turner® follows Ashdbdi’s case.@

~“Inverarity (with Lang) for some of the defendants.~The great
feature of Hindu law is its doctrine of ancestral property—pro-

. (1) Perry’s Or, Cases, 110, " 12 Bom, H. C.Rep., 295.

® L L. R, 9 Bom., 115, . ®) I, L. R., 3 Bom., 34.
(3)1" Bom, H. C. Rep.. 281, ACJ OLL R., 9 Bom,, 158, -
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perty in W}uch S0NS take a rwht by b1rth If therefore, 'bhere 1885,
be no ancestral property i in the Hindu sense of the word, the m
wills will be vahd -and, even if there be ancestral property .in s“’“’“
the same sense, the wills will operate to the extent of the self- Hisr AnMED
acquired property. The. practice of taking: adult sons to the AN, Ossress,
exclusion of minors as sub-partners of their fathersin the two,

firms is inconsistent with the property being ancestral according*

to Hindu law. The inequality of shares, especially in the old

firm, of the different partners shows that it was nota family-

firm or family-business. Cutchi Memons being Mahomedans, the

onus lies on the plaintiffs to prove that sons acquire:among themj'

a right by birth in their father’s property. They must show thaﬁ:

they have adopted Hindu law as to ancestral property. - The'

evidence proves that ancestral property in the sense of Hindu

law is unknown among Cutchi Memons as d1st1ngu1shed from

other kinds of property. The Khojds and Memons’ case® did not

go to the Privy Council. Askdbdi’s case® simply decides: that,

in questions of inheritance and succession, Hindu law. governs

Cutchi Memons, A son’s right by birth in his father's estate is.

not a question of succession or inheritance ; and if it be one, the
Mahomedan law of inheritance applies, as it is a part of the

divine law, and a convert to Mahomedanism accepts it as such,
According to Abraham v. Abraham®, any Mahomedan convert

from Hinduism can choose to be guided by Mahomedan law.
Immediately on his conversion the Mahomedan law becomes
obligatory upon him. The evidence in this case shows that in

all their practices Cutchi Memons are orthodox Mahomedans.

. If unmodified Mahomedan law is to be applied, a Cutehi Memon

cannot make a will except as to one-third of his property. . Itis

clear that the power to make wills is controlled by one limita-.

tion only, vizg that sons cannob be disinherited. The Cutchi-

Memon practice as to wills far more approaches Mahomedan

than Hindu law.

[Scorr, J., referred to a precedent mted in MeN, acrhten s Prm-
ciples of Mahomedan Law, p: 114, as to the law apphcable to
Hindu converts before and after their conversion.]

(1) Perry’s Or, Cases, 110. . : @ 1. L. R., 9 Bom,, 115
(® 9 Moore’s Ind, Ap, 195,
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Ib I8 qu1te against the idea of ancestral property to appoint
executors ; but, since 1841, Cutchi Memons have made willg
appointing executors, and such power has never been_questioned.
The evidence shows that wills ‘are made among Cutchi Memons
for the ‘purpose of vesting property in the executors, and exe-
cutors are appointed to manage the property of mfants dhrmo
their- minority. oo . :

 Starling in reply —Abraham v. Abrahama) lays down ‘the law
as to Hindu parcenership. Apostacy does not necessarily imply

“change of law. - If a Hindu joint family was converted to Christ-

- lanity, it would still be governed by Hindu law. Hence, when
" entire sections of Lohdnds in Cutch, from whom Cutchi Memons are

descended, became Mahomedans there was nothing to prevent them
from 1etmm'ng Lohéna—i.e. Hindu—eustoms, The emperors of
Delhiand the amirs of Sind allowed Mahomedan converts among
their subJects to retain their old customs. These converts con-
tinued to be undivided in family, The present contention of the
defendants for the application of Mahomedan law is due to excess.

- of religious zeal now prevailing in the community. The Cutehi

Memons on their conversion simply adopted ceremonial Mahome-
dan law, and took no steps to reverse the decision in The Khojds
and Memons® case®, Wills have grown up in the community by

" contact with Europeans. The Tagore case® puts gifts by will on

the same footing as gifts infer vivos, There hasnot been a single
instance of a will produced in which the testator disinherited his
sons and grandsons.  Unreported cases by this Court show that

 Hindu law governs the Cutchi-Memon community—Hdj: Adam

v. Hdji Tsmail Habib® 5 Haji Jakeria v. Héje Kassam® ; Fatmdabdi

v. Hiji Taib® ; In thematter of the Fstate oj' Hajz Tar Mahamad(‘)

- Hagz Abduld Dosdl v. Thrdhim Kadm(s)

SCOTT J. -——I ‘have two suits before me to decide. The ﬁl% suit

.(304 of 1888) is brought by the grandson and other represent-

atives of Haji Isméil H4ji Abduld, and arises out of his will; and
the second suit (349 of 1884) is brought by the eldest son, Abduld,

" (1) 9 Moore’s Ind, . Ap., 195, ) ' (5) Suit-No,"211 of. 1876,
(2) Perry’s Or. Cases, 110, © (6 Suit No. 369 of 1882, ~
® L. R., p. 47, Sup, Vol. Ind. Ap: (M January 1876, - -

. (4) Suit No, 207 of 1876. © (9 15th April 1875,
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and phe other representatives of H4ji Abdsatar Hap Abdula, and ~ 1885

arises out of his will. . - MANOMED

Sipick

H4ji Ismdil and Hiéji Abdsaba,r were sons of one Hei_}l Abduld 4y, X'}‘m;m
Nur' Mahomed, and-the two first defendants in both cases, Hay AND OTHERS,
Hassan and Héji Ahmed, are sons of the same person. They
are the executors of the wills of their brothers, Ismail and
Abdsatar, who died, within a few days of each other, in June "
1876. All the members of the families of the two testators -
are made parties; but H4ji Hassan and H4ji Ahmed, the sur-
viving brothers and executors, are the real defendants. The
property disposed of by the wills consists entirely of profits *=
made in a business started by the four brothers, Ism4il, Abdsatar, :
Hassan and Ahmed, in 1845, under the partnership name of »
H4ji Abduld Nur Mahomed, their father. It is now contended
that the wills deal with joint family property, and are conse-
quently invalid, and ought to be set aside ; that an aceount of the
partnership should be taken; that the estates of the two deceased
brothets, respectively, should be divided amongst the two families
in accordance with the rules of Hindu law; and that a receiver
of the partnership property should be appointed pending the’ -
- account before the Commissioner. Although the two cases were
not heard actually as one, it was ‘agreed that most of the evidence
in the first, which dealt with the will of H4ji Ism4il, should be-
admitted as evidenee in the second, and it was understood that I.

~ should give only one judgment. - The questions raised are numet.
ous, and I will deal with them seriatim. '

»

First comes the general question—the parties are Cutchl .
Memons—what is the law applicable to that community with
respect to inheritance ? Is it Hindu law? Is it Mahomedan
law? Or have the Cutchi Memons created for themselves by
their conduct, since their conversion, a special customary law -
which differs from Hindu law, inasmuch as it recognizes no
distinetion between ancestral and self-acquired property; and
from the Mahomedan law, inasmuch as it gives a man  unlimited-
power of disposing of all his property by will ? Their ancestors.—
-were Hindus, but several hundred years ago they adopted Maho-

medanism. The intimate connection between law and religion
B 1060—~2
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in ‘the Mahomedau.fmth _]ust1ﬁes the presumption that convverts;

to that faith, apart from any evidence of customs which the*
community may since their conversion have voluntarily imposed

upon themselves; would be governed by Mahomedan law. This
presumption has received the sanction of the Privy Council®
where their Lordships say : “But the written law of Indid had
preseribed broadly that in questions of succession and inheritance

the Hindu law is to be applied to Hindus and the Mahometan
law to Mahomedans, ” and in the judgment delivered by Lord
Kingsdown in Abrakam v. Abraham,® it is said thdt this rule
must be understood to refer to Hindus and Mahomedans, not

~ by birth merely, but by religion also.” But at the same time

it is quite clear that, where the natives of India are concerned,

- usage must override the presumptions of general law - in

matters of inheritance amongst converts to a new religion, just .
as much as in other matters, - As their Lordshlps say in the:
leading case of Abraham v. Abraham,® it must be gathered .
from the course of conduct of the convert by what law he

intends to be. governed,” There are abundant instances in this

country of customs modifying the ordinary law of succession.
—Soorendronath. Boy v. Musst. Heeramonnee Burmoneah® and:

Neelkisto Deb Bur ‘mondo v. Beerchunder Thakor® The principles

’ apphcable to this case, therefore, may be stated as follows: —The ’

general presumption is that the Mahomedan law would oovern.
converts from the Hindu religion to Mahomedamsm "But a
well-established custom in the case of such converts to follow

 their old Hindu law of inheritance would override that general

presumption. . And a usage_establishing a special rule of in-
heritance as eorards a special kind of property would be given

the force of law even though it be at variance with both Hindu

*_present case.

and Mahomedan law. Now let us apply. these proszﬂ;wns to the

-

Fivst, have fhe Cutchi Memons by. their conduct shown_that
they retained the Hindalaw of inheritance as the customary law of

,thexr community # That questxon has been dec1ded in the affirma-

(1) 10 Moore’s Ind. Ap., 537. ()12 Moore’s Ind. Ap. 81. )
" (2 9 Moore’s Ind, Ap. at p. 243, @) 12 Moore’s Ind. Ap, 523,



VOL. X.] - ~ BOMBAY SERITES.

tiveby-a series of decisions in this Court. Cutchi Memons appear-.

ed as litigants in 1847—"The Khojds and Memons' case® 1t was
there held by Sir Erskine Perry that, as regards Cutchi-Memon
temales, the Hindu order of succession applies,-although it is
opposed by that preseribed by the Kordn. The learned Judge
there Ysee page 125) refers.to an earlier case in the following

11

- 1895,

MasoMED
Sipicxk

. V. .
HA ARMED
AND OTHERS,

terms :—“ And in a case in this Presidency in 2 Borr., 83, the -

text- of the Kordn, in a case of inheritance, was also set aside

in favour of a different prevailing custom, on the ground that

during the previous Bréhmin Government the Mahomedan
law had fallen into disuse, and had given way to the custom
of the country.” Sir Y. Peiry’s decision was not appealed

against, and it stood alone in the reports for many years. Of

course it directly decides only the one point as to the inheritance
-of females, but it also affirms the important principle thab

“customs conflicting with the express text of the Korsn can be
valid amongst a Mahomedan sect.” This principle—that although

the Mahomedan law, pure and simple, as found in the Kordn
is part of the Mahomedan religion, it does not of necessity bind
all who embrace that creed—is of great importance. The oppo-
site doctrine makes Mahomedan dissent or Protestantism im-
possible.‘ It also closes the door on that social progress which
in other communities has gradually introduced a’system of civil
law for secular matters, and made social justice and its sanctions
independent of religion. For over thirty years. the.community
wisely abstained from litigation. But -althoﬁgh .the reports

_ contain no decisions between 1847 and 1881 concerning Cutchi

Memons, there have beefi many- concerning a similar Mahom-

edan sect, the Khojas, concerning whom in Shivje Hdsum v. Datu”

Mduji Khojd® the late Chief Justice and Mr. Justice West held
it to be settked law that, “in the absence of settled evidence
to the contrary, the Hindu law is applicable to matters relating
to property, inheritance and succession among Khoji Mahoms=

ecdans.” As regards the Cutchi Memons themselves, there is
considerable evidence of another character, which shows it to
have been their practice also to follow Hindu law as their own.

Jaw of inhéritance. In almost every application for letters of

() Perry’s Or, Cas., pr 110, ® 12 Bom, H,C, Rep.. p. 281, A, C.J.
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administration, and in the carrying out of almost every will
made by the community during that time, the Hindu law has

boen followed. As early as 1845 this very family, whose mem-

bers are now litigating, divided the family property, amounting

to nearly three likhs of rupees, according to Hindu rules. In a: .

series of exhibits put in by Mr. Starling, Hindu law is evidently
considered the governing law of the sect. Thus out of sixty Cutchi-
Memon wills' on the list furnished by the Ecclesiastical Registrar,
in only one, (No. 38), the principles of Mahomedan law seems to
have guided the Registrar. That case did not go to the Court ; but
will No. 8 was submitted to the Court, and Perry, C.J., decided
(14th January, 1852,) “that the widow of a separated Memon
iy entitled to the property.” - Again in 1877 a case came before
Mr. Justice Green, where the question was raised in an affida-
vit, whether Memons were governed by Mahomedan law. The

il

result of the case shows that they were treated as subject to the -

rules of Hindu law, and the question of the applicability of :

Mahomedan law does not seenr to have been argued. The next

case (in 1881) concerning Cutehi Memons was before the late :

and the present Chief Justices—1In re Hdji Ismdil Hiji Abduldd

~—when it was decided that Cutchi Memons were not, at any ‘
_yate, Hindus in the sense required by the Hindu Wills Act.

That case was followed by a decision in the same year, but
only recently reported—dshdbdi v. Hdji Tyeb Hdji Rahimtulld®

‘—where thequestion of the law of inheritance was expresslyraised .

before the present Chief J ustice, and Cutchi Memons were held

to be bound by Hindu law. The Chief Justice says: “No -

fufficient reason exists-for placing Memons on any different

footing from Khojis as regards the application of the Hindu
law of inheritance in the absence of the ploof of any special
“custom.” He adds: “that the argument used aoamst Khojds,
‘that in all non-contentious matters the Hindu law has been
‘applied to their estates, applies with greater force to Memons,
‘as. the ecclesiastical records of the Court are- even richer in

: 1insfances of the application of that law to Memon estates.”

‘The Chief Justice has been subsequently followed by Mr.-

Justlce Bayley- and’ Mr. Justice Birdwood. " I _was plessed
M1, L R GBom., 452, @1, L R., 9Bom 110.
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to glisregard these decisions as not being binding’ upon me.
But the principle of uniformity of decisions in co-ordinate
Courts on the same point is very important. An uncertain juris-
prudence only encourages litigation. I ought, therefore, to fol-
low this emrent of authority, unless I entertain a very strong

-
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opinion the other way. But I fully coneur with these judgments. I

have only re-argued the question, because the community showed

in the course of this case that they ave now somewhat desirous of

chanomc the law of inheritance which has hitherfo governed
them. The general prineciple is, therefore, that Cutchi Memons
are governed by the Hindu law of inheritance in the absence of
proof of special custom. '

The next questionis, whether -'Cutchi Memons by a sﬁedial
usage recognize no difference in the power of alienation between

ancestral aid self-acquired property. I think the alleged custom .

to that effect wasnot proved. -The evidence was contradictory: no

satlsfactmy instances were given. The custom was not shown to’

be uniform, or continuous, or accepted by the commumty In-
deed, I doubt whether it was proved to have any existence ab all,

save in the minds of those who set it up for the purposes of the
present suit. But, although the custom is not proved, I think the
evidence is useful as confirmatory of the decisions of this Court as
to the law which has governed the community up to this date. The
first defendant himself said that so long as there are sons, nobody

else will get the property ; and he admitted in cross-examination 3

that Hindu law had hitherto been applied in matters of inherit-
ance. ‘He also said that at a recent meeting of the community a
petition had been drawn up and forwarded to the Governor-
_Greneéral, praying that the Mahomedan law might in future be

employed. Many witnesses confirmed this. evidence. The position -

of the community was thus described by Rahimtula Joonas, also
one of the defendant’s witnesses, who gave his evidence very
fairly :— Our law of inheritance has been Hindu. We want to

change it. We h'we had Hindu law smce Sir E. Perlys decis-

ion” HA&ji Kassam Abdul Sukur, a setéia of the eommunity,
cand other witnesses of the plaintiff confirm this application of the
“Hindu Jaw. In cross-examination the seftic was most cmphatic.
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He said: « Sn Erskine Perry made it Hmdu law, Hindu Liaw,
Hindu law.” ~ Perhaps the most striking example of the law
hitherto followed was given by a wealthy young Cutchi Memon,
Ibrdim Haji Jakarid, in describing his own case. His father
died in the grandfather’s lifetime, and the witness, the grandson, .

- inherited his grandfather’s property, which was considerable. 3

The grandmother and stepmother live with him, and he maintains
them, but he has had the possession and control of the property -
in his_own hands since it came to him, and a large sum of money
due to the grandfather was paid to him, and he alone signed the
receipt. It would take. up tdo-much space to analyse here the
whole of the evidence on custom, but I have gone through it very
carefully and the exhibits connected with it, and I think the
only fair 1nference to be drawn is that the Hindu rules of in-
-heritance have been hitherto applied. But it is also prétty clear .
that a large and influential section of the community, in fact the
great maJorlty, wish to follow in future the law of their religion.
A good case is thus made out for the consideration of the Legis~ .
Iature, but no case whatever for the interference of a Court of
law. Vested rights, accruing at birvth, hdve been acquired by
sons under the law hitherto governing the community, and it
would not be just to interfere with those rights on account of this

‘recent change of opinion. I use the word “recent” advisedly,
because the community hitherto by their practice have acquiesced

in the application of Hindu law. If they had seriously doubted

_its applicability, it was open to them either to appeal against Sir

Erskine Perry’s decision, or out of their wealth they could easily

.- have subscribed funds to raise the question again in the High -

. Court, and carry it to the highest tribunal for final decision,
Tuostead of doing so when it appeared in a concrete form before the

_present Chief Justice in 1882 they quietly acceptedv}ns decision. «

~- The next question is the validity of the wills, Both the wills

.give unequal shares to the sons, and their validity, therefore,
~very much depends on the further question whether the property
was- ances_tml or self-acquired. I will deal with this first.

‘H4ji Abduldé Nur Mahomed, the father of the two testators,

“was a partner in the previous family-firm of six ]_orothers, the
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firm ebeing known by the name of the eldest brother Haji 1885
Jackerid Nur Mahomed, That firm ‘was dissolved -in 1845. Manomep- .
H4ji Abduld Nur Mahomed received as his share (about) Smmx
1,84,000 rupees, and died the same year, His four sons—that i f}fg‘(ﬁgg’;}_
the two testators and the first and second defendants—started a- . '
new fifin under the father's name. Both testators in their wills

deseribe in identical terms what after the father’s death Hap
Ismdil says :— - ~

« My father, Set HaJl Abduld Nur Mahomed died on the
20th day of Rdjad in the Mahomedan year 1261, (26th July
1845), and having obtained his power on' the 28th of April in the
English year 1849, I collected all my paternal property and (the
amount) thereof, Rs. 1,84,7213-7, namely, rupees one likh eighty-
four- thousand ‘seven hundred and twenty-one and three quarters
and seven cents, having again entered to eredit in the proportion
of four shares, (the amount) of each share being Rs, 46,180%- .
203, namely, rupees forty-six thousand one hundred and eighty -
and a quarter and twenty and a half cents, and having joined
with my brothers H4ji Abdsatar, the son of H4ji Abduls, FHaji
Ahmed, the son of H4ji- Abduld, and H4ji Hassan, the son’
of H4ji Abduld, these three brothers, I commenced carrying-
on a partnership business in the name of our father, Set Haji
Abdulsd Nur Mahomed, and the said rupees were entered to:
credit in the books of our firm in the proportmn of four equal:
shares of (us) four brothers.”

Thus each brother received the fourth share, Rs. 46,000, of
the father’s property. This clearly was ancestral property in
respect of his sons of each of the brothers. It was one-fourth
part of the paternal property ; and although it may have been’
self-acquired b‘y the gxandfather, still in the hands of the sons
it is ancestral estate as regards their sons. Thus the whole of-
the capital with which the four brothers started business was
_ property inherited from their father, and, so far as the two
testators are concerned, they have carried on no other business,
and all they possessed at their death came from ‘the one business.
started by the four brothers. How much of the property now -
m dlspute must be cons1dered ancestral? The general yule is,
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that al_lyAacquisition; in order-to be self-acquired, must have heen .

" an original and independent one. The essence of the exclusive

title consists in the acquisition having been made by the sole
agency of the individual withont employing what belongs in
common to the family. It is also an admitted principle that the
ownership of father and son is coequal in the acquisition of the
grandfather; and if the common property has been augmented,

still there must be equal division of the aceretion as well as of -
the original property (see L. R.,61. A, 233). Now in this case

* the trade was, no doubt, started on capital furnished by the joint

stock, and there is no doubt that that capital was a substantial
amount, But Mr. Inverarity, whilst admitting that the common
stock, however improved and augmented, is to be equally divided,
maintained that a great portion of these gains did not come

* from this common stock at all; and that it was not the nucleus

out of which all the money was made. Some of the profit, he
said, was made by means of borrowed capital, some again was

made by a commission business where the firm’s capital was not
used at all, and he maintained that these portions of the profit
could not be held to have been produced by angestral funds,

" et us examine this contention.

+ In the first place it has been held that « When'the self- acqun'ed

| property is so held that the profits blend with those of the

ancestral property, the whole is to be deemed a common stock”

. —Govroochurn Doss v. Goluckmoney Dossee™W; Lakshman Mdydrdm

v, Jammdbdi® Now in this case the business was all one. There

‘was the same staff, the same expenses, and the same books.

All these borrowed moneys were put into the general cash with '
the original capital. Nodistinction was made between the two
sources in the books, all the .operations were recorded indiseri-
minately, and it would be almost impossible to cay with any
degree of accuracy what profits were due to the loans and what
were due to the original capital,” S1m11arly, though in a less’
degree, this amument applies to the money made on commis-

‘sion, as undoubtedly the credit of the firm increased commission.

business, and the whole staff was utilized to carry it out. Apart

from ‘the principle that augmentations which blend, as they - )

@ Fulton’s Rep., 166, N @ I L. R, 6 Bom,, 225,
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.acctue, with the original ‘estate partake of the character of that
_estate, there is a still stronger ground for considering these
gains to be ancestral property. These loans, and the extension
of business to which they led, might have produced heavy
losses instead of great profits, and there is no doubt that the
famﬂy property would have been liable to debts so incurred,
It certainly cannot be admitted that whilst the family property
was subject to the liabilities of this borrowmg, it had no rlght
to participate in the benefit. ’ . Sl

But before I hold that the whole of the property possessed
by the two testators at their death is ancestral, I have another
" point tosettle. It was contended that they had shares in the
old firm of Hdji Jackerid Nur Mahomed, and that the profit
arising from those shares was self-acquired. Thereis & consider-
“able body of evidence on this point. I think; on the whole, the
- balance of probability is in favour of there having been no in-
dependent, share, The document chiefly relied upon by the
- defendants, and alleged to be a copy of the old firm’s rojvals,

was shown, by the evidence of the first' defendant himself, not
to be a faithful copy of the lost original, nor was it a book
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~ kept in the ordinary course of business by a person who is dead,

nor again was it & document the contents of which are against
the interests of the person who wrote it. I ought not, therefore,
to use this document, although I have admltted it ; but, whether
T use it or not, I think the evidence on the other sxde is con~

- clusive, "7

Both the wills show that the property derived from the old
firm was divided equally amongst the four brothers, and invested

cqually in their names in the new adventure. The first part-

nership agreement says: “We received the money from revered
Shriji in equal shares;” and the accounts of the brothers also
show that they divided the profits on the basis of equahty It
is clear, therefore, that either no individual brother had any claim
to any share in excess of the rest, or that he waived his right, and
allowed what he had acquired separately to be merged again in
the common family fund S -
® 10603 ’ 8 ’



18 ' THE INDIAN LAW REPORTS. | [VOL. X

1885, . I am of opinion, therefore, that the property .is anceSura,l
" Munown Nothing could .be done with it which infringed on the equal -
S";,‘.CK ‘rights of the sons. Yeét both these wills deal with the property un-
gﬁ*})”o‘%’;;’én equally, and make gifts to the daughters, which are illegal. Saving
o * the appointment of the surviving brothers as guardiang of the
infant children, I do not think any legal effect can be given to-
-either will ; and so far asthey are a testamentary disposition of-
Jproperty they must be declared invalid, [The remainder of the

judgment is not material for the purposes of this report.]

~ Judgment Jor the plaintiffs.
| Attorneys for the pla1nt1ﬁ's -—~Messrs. Maofarlane and Bdgelow.

Attorneys for the defendants.—Messrs. "Jefferson, Blzmshankar
amd Dinshd ; and Messrs. I’ayne, Gilbert and Saydni.-

APPELLATE CIVIL,

; ;Béf'oré Sir Charles Sargent, Ké Okiéf Justi’ce, and Mr. Justice Birdw cod.

1885, a .. KESHAY BA'PUJL, PLAINTIFY, v, NA’RA’YAN SHA'MRA’V
January 19, . - DEFENDANT.¥ '

Powe’i —-—Pﬂnczpal and aJent—-Power to sue given to an agent extent of——Valzl :
reasonable remuneration o, under such power.

A mere power to sue does not authorize an agent to do more than employ a
vakﬂ on 'the terms of paying him'a reasonable remuneratlon ’

" 'THIS “was & reference by Rdo Salieb Bilskhidas ‘Gangé,dés
Desdi, Joinb Subordinate Judge of Sangamner, under section 617-
' of the Civil Procedure Code (Act XIV of 1882)

- The reference for the purposes of the report was as f0110Ws

-« Plaintiff Keshava Bépuji, a pleader in the Sang%mner Court,

* sued to “recover from Niargyan Shémriv Ptil a sum of Rs. 99, -

~alleging that the former mukhtysr of the defendant agreed to

- give to the plaintiff Rs. 99 for his professional services engaged
" in a redemption suit, While the suit was progressing, Nérsyan

— “revoked the mukhtydrndmd, or the general power of attorney, and '

“applied to the Court, ‘through another mukhty4r, to dismiss the

* Civil Reference, 43 o.fﬁl\884‘,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 

